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IN THE MATTER OF:
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Vs
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Present: For the Appellant: - - Ms. Purtharwaha Gupta, Advocate.

For the Respondent:- Mr
Rao, Advocates.

S Chawlaand Ms Vaishnavi

Haryana High Court in te
dated 7t Dc}cembef'-QO 16.

referred to as I1&B .vad_e).

2. Before admission of the case, the Respondent-‘corporate debtor’
paid the principal amount and satisfied the Appellant. The Appellant
claimed that as ‘operational creditor’ he is entitled to interest. Ld.
Adjudicating Authority by impugned order dated 18t April, 2017 in C.P.
No. 8 of 2016 having noticed the principal amount been paid and there
is no provision to pay interest and the document of banks which was

shown by the Appellant for claiming interest was not applicable in the



matter, rejected the claim of payment of interest as the amount due

having paid, closed the matter.

3. On 10th’ August, 2017, when the case was taken up, the matter
was discussed and parties informed that they may settle the dispute.
Ld. Counsel for the ‘corporate debtor’ informed that though the Appellant
is ‘operational creditor’, is not entitled for ény interest uhder the law but
in view of some delay to make payment, an approximate sum of Rs.1.5

lacs.WiII be paid. On such submission, t ase was adjourned for the

day.

this Appellate Trib for passing a final appropriate order. The appeal *

stands disposed of in of the observation above. No cost.
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